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F. 2141(37).— AT T9-FrfreaT aivus (we-FrieraaT wgremeat s 997 Fishar sgars
X TTAT AT A=A a199 o i TiFar) Faw, 2017 F FEw 10 7 39-fFam (5) % | afsqa, 9=
Tel-TrfeheaT aRuE ATa=aw, 1984 (1984 i &, 52) it =T 15 Fir ITLTT (2) FTET T& LThAT T TTRT
FA U, HaiT aeare, Areard qg) T afvus & 9 9wl w9, I Ata=ad it TuH A=t |
fRreferfed i derree w2t §, 9aiq —
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qreetr aep FrferaaT s sferfeam, 1984 #t qget aaE #, 3Su-ofid= ‘R & siaviq, wATH 95 3w
T gateq Tfatest F are Fetateg w6 o gfategt arffe fi s -
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(abbreviation)
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“96. w91 FfeheaT T wyp s
faermerT, ot e ¥ g9y
H HgREE SRR 37 y&ge
fEreata=mey, nfear
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(B.V.Sc. T A.H.)
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Are- et gy-FerfheaT afvus sferfaam, 1984 Ft worw sraa=T # foseT gerree fais 23 wadt, 2026
FT ATIT=AT HEAT F.3M.1020 () FET ARG & OIS, ST, 9-1l, @< 3, IT-g< (i)
e 25 ®Tat, 2026 § TRTiarT = T am
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MINISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING
(Department of Animal Husbandry and Dairying)
NOTIFICATION
New Delhi, the 29th April, 2026

S.0. 2141(E).— In exercise of the powers conferred by sub-section (2) of section 15 of the Indian Veterinary
Council Act, 1984 (52 of 1984), read with sub-rule (5) of rule 10 of the Veterinary Council of India (Procedure for
recognition and de-recognition of Veterinary Colleges and Veterinary Qualifications) Rules, 2017, the Central
Government, after consulting with the Veterinary Council of India, hereby makes the following further amendments in

the First Schedule to the said Act, namely: —

In the First Schedule to the Indian Veterinary Council Act, 1984, under sub-heading “DEGREES”, after serial
number 95 and the entries relating thereto, the following serial number and entries shall be inserted, namely: -

University or Veterinary Institution Recognised Abbreviation for registration
Veterinary
Qualification
&) ) 3)
“96.  Centurion University  of | Bachelor of B.V.Sc. and A.H.
Technology and Management, Odisha | Veterinary This qualification shall be a recognised Veterinary
in respect of the School of Veterinary | Science and qualification only when granted on or after the 31%
and Animal Sciences, Gajapati, Odisha | Animal January 2029.”.
Husbandry

[F. No. K-12052-1/23/2022-LH]
R S SINHA, Addl. Secy.

Note- The First Schedule to the Indian Veterinary Council Act, 1984 was last amended vide notification number
S.0.1020(E), dated the 23" February ,2026, published in the Gazette of India, Extraordinary, Part-II, section3,
sub-section(ii) dated 25" February ,2026.
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